IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL. BENCH
NEW DELHI

o

OA NO 1228/97 Q§/

" New Delhi this the 24th day of November, 1997.

Hon'ble Sh.S.R. Adige, Vice Chairman(A)
Hon'ble Smt.Lakshmi Swaminathan, Member (J)

Shri Sarwan Kumar Arora,

S/ O Lt.shri D.D.Ram,

R/0 H.No 327, Rajdhani Enclave,Rani Bagh,
New Delhi-34

.. licant
(By Advocate Shri KP.Gupta) Applica

Vs

The State of Delhi(Govt.of

National Capital Territory of Delhi)
Through

The Secretary(Education),

Govt.of National Capital Territory of.
Delhi.

Old Secretariate,Delhi

The Director of Education,
Directorate of Education,
Old Sectt.,Delhi

The Deputy Director of Education,
Distt.West,Karampura,New Delhi

The Vice Principal,
GovtBoys Secondary School,
Shadi Khampur,New Delhi-8

(By Advocate Shri Arun Bhardwaj)

ORD ER (CRAL)
(Hon'ble Shri C.R.Adige, Vice Chairman(A)

Applicant prays for reconstruction of his service
book,grant of senior scale and stepping up of pay together with
other consequential benefits. .

2. We have heard Shri K.P.Gupta and respondents

counsel Sh.Arun Bhardwaj.

3 Shri Bhardwaj states that the efforts are being
: rhul ‘Itfi“fti’/l'ei
made to reconstruct the applicant's service bcmkg?md are being
. I~

S



-

-2
experienced in view of the fact that the applicant was also working in

MCD Schools which are not under the Delhi Administration.

3 The 0.A :_ls disposed of with a direction to the responden

- to make full efforts to reconstruct the applicant's service book

within four months from the date of receipt of a copy of this

order and thereafter consider grant of the benefits as prayed

for by him on the basis of the service book so reconstructed,

in accordanxce with . law. For this purpose gpplicant should fully

cooperate with respondents,and respondents' after consideration

of applicant's case in -the 1light of. the aforesaid directions,

should give him a detailed and self contained reply.No costs

g
(Smt. Lakshmi Swaminathan) ( S.R. Adig{a)
Mgmber(J ) Vice Chairman(A)



